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from the foreign mi~ions in In~ and 
participate freely in their parties/ func-
tions; 

(b) if so, whether Government pro-
pose to lay down any procedure or 
regulations in regard to acceptance of 
such invitation~ by the Government 
Official in the interest of security; and 

(c) if so, the details thereof? 
THE MINISTER OF STATE IN 

TIlE MINISTRY OF HOME 
AFFAIRS (SHRI VIDYA CHARAN 
SHUKLA): (a) to (c). Standing 
orders already exist regulating the ac· 
ceptance of invitations by Government 
servants from Foreign Missions. 
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SHRI YASHWANT SINGH 
KUSHWAH: 

SHRI BHOLA NATH 
MASTER: 

SHRI JUGAL MONDAL: 
SHRI SHRI GOPAL SABOO: 

Will the Minister of HOME ¥FAIRS 
he pleased to state : 

(a) wheth<.r a 'State People's Con-
vention' was held in Jammu and Kash-
mir under the auspices of Shiekh 
Abdullah in October, 1968; 

(b) the number of persons who par-
ticipated in the conference; 

(c) the reaction of Government to 
the views expressed in the conference; 

(d) whether invitees from Pakistan 
hCtd areas of Jammu and Kashmir also 
attended the convention; 

(e) if so, whether Government con-
,ider the stand taken by various parti-
cipants about the status of Jammu and 
Kashmir State not an open defiance of 
authority established by law; and 

(0 if so, the action taken by Gov-
ernment against the sponsors of the 
convention for their anti-national acti-
vities ? 

THE MINISTER OF HOME 
AFFAIRS (SHRI Y. B. CHAVAN) : 

(a) Such a Conven{ion, called by 
Sheikh Abdullah, was held at Srinagar 
from 10th to 17th October, 1968. 

.(b) Two hundred and sixty-four. 
(c), (e) and (0. Government consi-

der that while some speakers took a 
sound and correct line. some of the 
views expressed at the Convention were 
misconceived and wholly unrelated to 
facts and realities. Government do not 
consider that the Convention provides 
any fresh grollnd for action. 

(d) No, Sir. 

ItilllAL,,'s DEFIANCE OP ORDINANCE 

~133,. SHRI ONKAR LAL BERWA: 
. ~ ~ C. SHARMA: 

DR, KAJtNI SINGH: 
SHRl·NARENDRA KUMAR 

SALVE: 

SHlU S. R. DAMANI : 
SHRIMATI SUSHllA 

ROHA1GI : 
SHRI J. MOHAMED IMAM: 
SHRI OM PRAKASH 

TYAGI: 

Will the Minister of HOME AFfAIRS 
b-~ pleased to state: 

(a) whether it is a fact that the 
Kerala Gove'rnment refused to =mply 
with Section 5 of the Ordinance issued 
hy the Central Government to deal with 
the Central Government . Employee,\' 
token strike on the 19th September. 
1968; 

(b) whether any other State . Gov-
ernment also refused to carry out the 
in<;tructions of Government; 

(c) if so. the names of States from 
whom rcfusals wcre received; aruI . 

(d) the reaction of Government 
thereto? 

THE MINISTER OF HOME 
AFFAIRS (SHRI Y. B. CHAVAN) : 
(a) and (d). On September 18, 1968, 
Kerala Government had in a communi-
cation to the Central Government re-
gretted their inability to issue instruc-
tions to district authorities to take 
suitable action including arrest of and 
institution of cases against persons ins-
tigating employees to go on stTike and! 
or inciting violence and intimidation of 
employees who were willing to work on 
September 19. The attention of 
Kcrala Government was thereupon iIl-
vited on Septemb-er, 19 to the provi-
sions of article 256 of the Constitutipn 
under which an obligation has been cast 
upon the State Governments that their 
executive power shall be so exercised 
as to ensure compliance with laws 
made by Parliament. It was further 
pointed out that the provisions of the 
Essential Services Maintenanoe Ordi-
nance, 1968 relating to instigation or 
incitement of employees to go on strike 
were part of such a law. The State 
Government thereupon informed the 
Central Government that all action 
necessary and found suitable was being 
taken, keeping in view the provisions of 
article 256 of the Constitutioo. 




